IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT-HI
(1B)-492/ND/2017
In the matter of :
OPGS Power Gujarat (P) Ltd ....PETITIONER
Vs.
RL Steels & Energy (P) Ltd ..RESPONDENT
SECTION :
Under Section 9 of IBC, 2016
Order delivered on 14.12.2017
Coram :
R. VARADHARAIAN,
Hon’ble Member (Judicial)
For the Petitioner : Mr. K. Gaurav Kumar, PCS
For the Respondent/Cor. Debto : Mr. Rohit Rathi, Advocate
Mr. Rahul Totala, Advocate
Mr. Gaurav Mittal, Advocate
For the RD (N) :
ORDER

Learned Practicing Co. Secretary for the petitioner is present. Ld.
Counsels for the Corporate Debtor is also present. It is represented by the Ld.
Counsel for the Corporate Debtor that a copy of the reply along with annexure
has been duly served only today (14.12.2017) and in the circumstances, some
time is required to file rejoinder.

Taking into consideration the said representation, let rejoinder be filed
within a period of one week. A copy in advance of the rejoinder to be made
available to the Ld. Counsel for the Corporate Debtor and the parties will be
ready for enquiry on 11.1.2018.

List on 11.1,2018. |
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(R. VARADHARAJAN)

MEMBER (JUDICIAL)
Surjit



